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Mr. Chairman: Is the hon. Member 
likely to take some more time?

Pandit Thakur Das Bhargrava: Yes.

Mr, Chairman: The House will now 
adjourn till 4 p .m .

The House then adjourned till Four 
of the Clock.

The House reassembled at Four 
o f the Clock.

[M r . D e p u t y - S pe a k e r  in the Chair ]

MESSAGE FROM THE COUNCIL OF 
STATES

Secretary: Sir, I have to report the 
following message received from the- 
Secretary of the Council of States:

“In accordance with the provi
sions of rule 125 of the Rules of 
Procedure and Conduct of Busi
ness in the Council of States, I am 
directed to inform the House of 
the People that the Council of 
States, at its sitting held on the 
12th September. 1953, agreed with
out any amendment to the Andhra 
State Bill. 1953, which was passed 
by the House of the People at its 
sitting held on the 27th Au//ubl» 
1953’*




